HIGH COURT OF SIKKIM
GANGTOK

No. 216/HCS/COMP/_602 Date: ?/é/ﬁm_g

OFFICE ORDER
In pursuant to Notification No. 62/HCS dated 07.05.2026, the following

are hereby nominated as Nodal Officers to oversee and coordinate the strategic,
technical, operational and administrative aspects relating to the District Sikkim

Integrated Case Management System (DSICM).-

Sl

No. Nodal Officer Court Name
1 Mr. Milan Rai, Senior System Officer District & Sessions Court, Gangtok
2 Ms. Sringkala Subba, System Officer District & Sessions Court, Mangan
8 Mr. Rajiv Pradhan, System Administrator District & Sessions Court, Namchi
4 Mr. Pawan Kumar Sharma, System Officer District & Sessions Court, Pakyong
S Mr. Abhinandan Lamsal Sharma, System | District & Sessions Court, Soreng

Assistant

6 Mr. Jigmee D.W. Bhutia, Assistant Registrar (IT) | District & Sessions Court,

Gyalshing
7 Mr. Ashis Rai, System Assistant Yangang Sub Division Court
8 Mr. Akshay Kr. Shah, System Assistant Rangpo Sub Division Court
9 Mr. Robin Lakhdari, System Assistant Jorethang Sub -Division Court
10 | Mr. Tashi Tshering Bhutia, System Assistant Rongli Sub Division Court

Further, Mr. Milan Rai, Senior System Officer, District & Sessions Court,
Gangtok, is hereby designated as the Central Nodal Coordinator for DSICM in
the District Judiciary and shall function as the single point of coordination for all

the aforesaid Nodal Officers.

The Central Nodal Coordinator shall also be responsible for integration
with the Interoperable Criminal Justice System (ICJS) and other allied digital
initiatives.

He shall also submit a Weekly Status Report on the implementation and
progress of DSICM to the Central Project Coordinator, High Court of Sikkim.

By Order,

Sd/-
CENTRAL PROJECT COORDINATOR

Memo No. 216/HCS/COMP/_7 655~ 7% .
Date: ?/é/';ozg .

Copy to:
1. Joint Registrar-cum-Sr. Judgement Writer to the Honble, the Chief Justice,

High Court of Sikkim, Gangtok;

2. Joint Registrar-cum-Sr. Judgment Writer to Hon ble Judge, High Court of
Sikkim, Gangtok;




3. Ld. Advocate General, Government of Sikkim, Gangtok;

4. Additional Advocate General, Government of Sikkim, Gangtok;

5. Principal District and Sessions Judge at Gangtok;

6. All District and Sessions Judges, Sikkim;

7. Legal Remembrancer-cum-Secretary, Law & Parliamentary Affairs, Government
of Sikkim;

8. Member Secretary, Sikkim State Legal Services Authority;

9. Director, Sikkim Judicial Academy at Gangtok;

10. All Chief Judicial Magistrate-cum-Civil Judges (SD), Sikkim;
11. Deputy Director, Sikkim Judicial Academy at Gangtok;

12. All Civil Judges-cum-Judicial Magistrate, Sikkim;

13. All Civil Judges-cum-Judicial Magistrate, Sub-Division, Sikkim;
14. President, Bar Association of Sikkim (High Court and Subordinate Courts),
Gangtok;

15. President, Sikkim High Court Bar Association, Gangtok;

16. President, Namchi Bar Association, Namchi;

17. President, Bar Association of Gyalshing and Soreng;

18. Computer Cell, High Court of Sikkim;

19. Notice Board;

20. Guard File; and

21. File.
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